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DATE OF DECISION 30.10. 

3iIRT H. K. STJT 	 Petitioner 

TTi K. 01. iI\VI•TAK 
	

Advocate for the Petitioner(s) 

Versus 

TCV 	V JTThT 	 Respondent 

3 - I J. K. AJOKRA 	 Advocate for the Respondent(s) 

CO RAM 

The Hon'ble Mr. P .  H. ?P\TVVII 	... 	Vice Chircn 

The Hon'ble Mr.?. IT. JOSHI 	••• 	Judic11 Iierrber 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal. 



O.A. No. 293/86 

Per: Hon'ble Shri P.H.Trivedi, Vice Chairman 

JL1I)GNT 

The applicant, Shri Saini1  Wa: transferred 

from Surat to Bhuj, vide orders dated 8.10.1 85, to 

accomodate Shri Jani, who was sought to be transferred 

from Bhuj to Himmatnagar, although he had hardly put in 

eight months service. The applicant himself has been 

at Surat for about four years. He had earlier resigned 

himself to the transfer because the ressnd.ents had 

scated that hi: OoSt at Surat ±3 being abolished. He 

understands, now that the post at Surat is nat being 

abolished, and he would like to press his claim for 

retention there. Alternatively, the apiicant would 

like to be postec anqhere on Lhac line, ricTht up to 

anywhere in Punjab. 

The resaondent has stated that as the apli-

cant was born in Octobef 1946, his present transfer is 

far from being at the fag end of his service. The post 

at Bhuj cannot bc kept vacant for a long time as it is 

on the border area and that though there were circums-

tances in which it was considered that the post in Surat 

may have to be abolished, it is not not found possible. 

Transfer is a part of conditIons of service. 

The applicant has been in Surat for a con3i: erable perth 

He himself has stated that he would accept transfer on 

any station on thac line including in Punjab. He has 

still many years before he retires. The dompetent auth-

orities who can judge the requirements of :1-ic adminis-

tration best, have decided to post him at Bhuj. We 

aporeciste that the post at Bhuj cannot be kept vacant 

for long. In a Country in which jobs are few and 

et*. £. 



:: 2 :: 

Governr:nt jobs carry spacial aeguacds and hanefts, 

is sad that Governc:nt 3ervant3 should hinaer the 

ocration of adrinistraivn decisons of a rouLine 

naLur.., lUce transfer 	a in this case. We i.i.nd no 

circua E3tance in this case justifying any intervensisn 

on our aert. 	aDplicacjoa has no aeri t a n d fails, 

No order as to costs. 

( P. II. TRI7dDI 
Vice Chairman 
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